
[ 3418 ]

HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

IVIONDAY ,THE TWENTY FIRST DAY OF OCTOBER- 
TWOTHOUSANDANDTWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO:880 oF 2021

Between:

Duvva Amulya, D/o Duwa Mahender' AgSd,about 20-y99lt: R/o'H'No'1-66'

Annaram Shareef, P";"iit;dl;iw;iindatlretangana -506365'

- ...PETITIONER

AND

1. The State of Telangana, Rep' by its Principal Secretary' Health' Medical and

' ilr,r, w"rtare oefJrtnient' Secietariat' Hyderahad

2 Katoii. Narayana d["ii.i'i";il;i'-ri"uitn stences, Represented by its

. 33fli1i1;,Yri[?ib%Ds 2020, cro_Karoii Narayana Rao Universitv or Health

Sciences, tttizampurllWarangal' Telan!ana - 506 007'

...RESPONDENTS

PetitionunderArticle226ollheConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ' order or direction more particularly one in the nature of

writ of MANDAMUS to decraring the action of 2nd Respondent in not allowing

the petitioner to register and upload the application for counseling for admission

into MBBS/BDS course for the Academic Year 2020-21 under Management

Quota (B-Category, C-Category/NRl) for the Academic Year 2O2O-21 is illegal

arbitrary and unconstitutional and consequently direct to the respondents to

allow the petitioner to register and upload application for counseling for

admission into MBBS/BDS course for the Academic Year 2O2O-21 undet

llanagement Quota (B-Category' C-Category/NRl) for the Academic Year 2020-

21



IA NO:1 OF 2021

Petitionundersectionl5lCPCprayingthatinthecircumstancesstated

in the affidavit filed in support of the petition, the High Court may be pleased to

direct the 2nd resprc ndent to allow the petitioner to register and upload

applicationforcounsr:l.ngforadmissionintoMBBs/BDscoursefortheAcademic
year 2O2O-21 under l\4anagement Quota (B-Category, c-category/NRl) for the

Academic Year 2020 21

Counsel for the Petitioner: SRl. AJAY KUMAR NERELLA

Counsel for the Respondent No-1: GP FOR MEDICAL HEALTH AND
FAMILY WELFARE

Counsel for the Res;pondent Nos' 2&3: SRI A' PRABHAKAR RAO' SC

The Court made the following: ORDER
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THE HON'BL E THE CHIEF IUSTICE AI-OK ARA HE

AND

THEHON'BLE SRI IUSTICE T.SREENIVAS RAO

Writ Peti tion No.880of 2027

ORDER, Qer rhe Ilan'hh the Chief luttte Akk Antlh4

None lor the Petitioner'

Mr. A.Ptabhakar Rao, learned rStanding Counsel for

Kaloii Narayana Rao Universiry of Health Sciences appears [or

respondent No.2 and 3 (for short'the University')'

2 In this rvrit petition, the perition er: inter alia has prayed for

tire following relief:

"For the reasons mcntioned in the accompanying

afhclavit, it is therelore prayed that the Court, in

the interest o[ iustice, be pleased to issue a writ,

order or ditection, more Particularly, one in the

nature of Wr-it of Mandamus, declaring the action

o[ 2"d rcspondent in not allowing the petitioner to

register and upload the application [or counseling

for admission into the MBBS/BDS Course [or

the academic year 2020-21 under Management

Quota @-category, C-category/NRI) for the

acadcmic ye t 20A-21 as illegai, atbitary,

unconsdrudonal and consequendy direct the



)

resporl( len ts to consider and al-torv the pe tiuonet

to rep;i;te r & upload appl-ication for counseling

and admissron into MBBS/BDS coursc for thc

acadcrric ycr 2O2O 21 under Management Quota

(B catc3ory, C-category/NRl) for the acadcmic

yea. 2(.20-21 and pass such other order or othcr

ordcn; as this Court may deem fit and propcr in

thc cir:cumstances oF the case."

3. A Divir;ion Bench of this Court, by an interim order

dated 12.01.i'.021,, ihad dirccted that subiect to payment of

1fs.7,500/- as .vell as regisffation charges by the petitioncr by

19.01.2021, r,:r.pondent No.2 shall consider the peutioner for

admission intc Under Graduate Medical Course NIBBS/BDS

for the acadelr- ic year 2020-21 for additional Mop-Up round of

counse[ng, srrlrject to a notification being issued in that regard

by. rcsponder, No.2 and the petitioner rvas permitted to

approach tespondent No.2 with odgrnal certificates on or

be fore 19.01..21)21
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4. The academic y,621 2020 21 is oycr. In r.iew o[ the

aforesaid interim order as well as on account of efflux of dme,

no further orders are required to be passed in the writ petition.

5. fhe \X/rit Petition is, accordingly, disposed of. No cosrs

As a sequel, miscellaneous petitions, pending if any, stand

closed.
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HIGH COURT

DATED:21110t:2024

ORDER

WP.No.880 ot',2021

DISPOSING OII] THE WRIT PETITION
WITHOUT COSITS
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